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Commerce and Industry has come for-
ward with a numbaer of auggestions
for rationalisatios: and sunpliflcation
of the Income-tax law; and

(b) if 80, the reaction of Govern-
ment thereto?

The Minlster of Floance (Shri ¥, T.
&rishaamacharl): (a) Yes, SiT,

(b) The Govcrument always wel-
comes suggestions for rationalisation
and simplification of the Income-
tax law from trade and business asso-
ciations and members of the public.
All such suggestions, received from
time to time, are carcfully considered
and whenever any suggestion is found
to be acceptable, steps are taken to
amend the law accordingly.

Committee on Teansport Palicy and
Co-ordination

1753. Bhwi D. C. Sharea: Will
Minister of Plannlag be
state:

the
Pleased to

(a) the progress made in the conal-
deration of the r¢commendations mede
by the Committee oo Transport
Pollay and Co.ordination;

{h) tha recommendations accepted
by Govarnment; and

(c) the steps taken to implement
them?

Tbe Mlnister of Fngnce (Shri T, T.
KErishovamacheri): (a) to (¢). As stat-
ed ln answer to Starred Queastion No
392 on November 18, 1085, the report
ot the Commitles on Transport Policy
mod Coordination is in the process of
being fnalieed and is expected to be
eubmitted shortly.

Smuggling In Calcuits

1758 Shri Vidhwe Nstb Pendey:
Shri Kindar Lal:

Will tha Minister of Flaanee be
pleased to state:

{a) whatber it is a fact that erous-
gled goods werth Re 34 Iakhs wece
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seized in the month of
1965 at Calcutta by the {usioms
authorities in which gold, silver,

jewellery and walches sre included;
and

September,

(b) if 80, the action taken by Gow-
ernment in the matter?

The Miaister of Finence (Bari T. 7.
Krishoammehart): (a) The total value
of all articles including gold, jewellery
and watches, saized at Calcutta by the
Customs authorities as snuggled
during September, 1965 is Rs 84,080,

(b) Out of these, gocde worth
Ra 1382 have been conflecated and
personal penalty of Rs 2,850 and re-
demption fine of Rz 10,023 imposed.
Proceedings in respect of other cases
are still pending.

Canfiscation 6! Soda Ash
Coealgaments

1754. Sbri Bam Sewak Yadav:
Sar| B. M. Banenes:

Will tba Minister of Fimanca be
pleased to stase:

(a) whether Government are aware
that certain consignmenis of soda ash
were confiscated without jurisdiction
by the Collector uf Customs, Bumbay
during the year 1953 or. grounds ¢f
‘sale of licences’; and

(b) if so, the action proposed to be
taken to pay the wharfage charges
which became due to the Bombay Port
on account of the said consign-
ments and which still remai unpaid
as a result of the above wedngfu)
confiscatlon?

The Ministar of Mnanse (Shrl T. T
Krishnamacharl): (a) Certalo consign-
ments of soda ash imported during
1963 were conflecated by the Collector
of Customs, Bombay and the writ
petitions filed dy the party were dis-
missed by the Supreme Court in tbheir
judgement reported in AIR-1957 8C
4718,

(b) Does not arise





